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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FIRST SESSION

THE KARNATAKA PANCHAYAT RAJ (AMENDMENT) BILL, 2013
(L.A. Bill No. 03 of 2013)

A Bill [urther to amend the Karnataka Panchayat Raj Act, 1993.
Whereas it is expedient further to amend
Raj Act, 1993 (Karnataka Act 14 of 1993)
appearing:
Be it enacted by the Karnataka Stat
of Republic of India as follows:-

1. Short title and commencemen
Karnataka Panchayat Raj (Amendment) Act,
(2) It shall come into force at once.
2. Amendment of section
Panchayat Raj Act, 1993 (Karnataka
as the principal Act),-

(i) for sub-section (1), the followi
"(1) Subject to the general orde .

shall meet once in six months. The
Sabha for the entire year shall
meeting of the Grama Panchay
Every meeting of the Ward Sat
meeting of the Grama Sab
the ward shall convene th
Provided that, wi
the members shall cg
manner.

(1A) In case t
the meeting fails to € n



%]

- : mber of the Grap,
of the Gramg Panchayath shall nominate any other me Tamg
Panchay

ath to convene the meeting.
(1B) Whenever any member of the Grama Panchayath fails to =
the meeting of the Ward Sabha in accordance with sub-section Uﬁ%
Commissioner shall suo-moto or on the recommendation of the‘ (
Panchayath or on a complaint made by any member of the Warq

shall conduct an enquiry and initiate action under section 43A
five days."

3. Amendment of Section 3A - In .
(1) for sub-section ( 1), the folloMng-
'(1) The Grama Sabha shall meet at
calendar of dates for meeting of the Gra;
discussed, decided and approved in the m
the beginning of every financial year.
meeting of Grama Sabha in accorda
approved. The procedure for convening
Grama Sabha shall be such as may be p
Provided that, if the Adhyaksha Is ung
the Grama Sabha on the calendar of date
recorded in writing, he shall convene the ;
within next seven days of the calendar of date,
Provided further that, a special meeti

convened, if, a request is made by not less

there shall be a minimum three months
meetings of the Grama Sabha.

whenever Government directs that a special meeting

‘equired to be held, the Adhyaksha shall convene

1ext seven days of the said request or direction for th
(ii) for sub-section (6), the foHOWing shall be su



“(6) where the Adhyaksha faj]s

In accordance with sub
sub-section (2) of section 3, the Cq
of the Executive Officer of Taluka
member of the Grama Sabha sh;
under sub-section (4) and (5) o

to convene the meeting of the
-section '(‘211.' or Ward Sabm
Mmmissioner shall im u or.

4, Amendment of Secti

(i) for the word “The Goﬁg?
he" shall be Substituted. g

(ii) for the word, "as it
substituted,

(iii) the following Proviso

“Provided that, the Commi
period not exceeding forty five da

5. Amendment of Secti
sub-section (4) and (5), for the wo
shall be substituted.



With a view to bring awareness an
Grama Panchayats and alsg to make the

statutory duties and responsibllitimﬁi
Karnataka Panchayat Raj Act, 1993 to proy

¥

(i) member to conven

discussing s

— (i) disquahﬁcétlon- ifd

(iii) delegate power to :

Hence the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative
measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

[Clause 2 [In the Proviso to sub-section (1) of section 3 sought to be|
inserted empowers the State Government to make 1
regarding the manner of rota n
meeting of Ward Sabha w
representing a ward

Clause 3 |In sub-section (1) of se

conducting the meeting s’é




ANNEXURE
Extract
e :fr:;g ;;-om the Karnataka Panchayat Raj Act, 1993 (Karnataka
Xx XX XX

2. Definitions.-

In this Act, unless the context oﬂ;erm's.c.requiréé? '

(7) “Commissioner” means the Reg;
officer as may be appointed by the G v
Commissioner under this Act;

XX

Grama Sabha with items of agenda sp
be a minimum three months period
Grama Sabha.

XX . 0. ¢

(6) The procedure for conve
Grama Sabha shall be such as may be

XX

43A. Removal of members for :
thinks fit, on the recommendation of th
may remove any member after giving
after such enquiry as it deems necessary
misconduct in the discharge of his duties
has become incapable of performing his dt




XX XX X%
48. Resignation or removal of Adhyaksha and Upadhyakshw.fv‘ A

D. 9.4 XX

(4) Every Adhyaksha and Upadh; aksh of G
after an opportunity is aﬂ'orde‘ h

section (4) may also be rem
the Grama Panchayat.

XX
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In clause 2, in =su
Sﬁbstitlited,ﬁ for the word



